v.

24.2,89

Pan

CENTEAL ADMINISTRATIVE TRIBUNAL & <j§>
PRINCIPAL BENCH: DELHT,

REGN.NO. OA 311/1989
"~ MP Nob,325/89

Shri §.8,Valecha Vs ,Union of India & others
Applicant through Shri D.S .Choudhary, Counsel,

Issye Notice to the Respondents regarding admission
and Misc.Petition for condonatlon of delay, returnable on

28,3.1989,
////ti;.//4LL,AL)ij

,-—-

( KAUSHAL KUMAR)
MEMBER

oA-31189

2B8,3.89,
Pressnt¢= Shri D,5. Cheudhry ceunsel for the applicant.

Shri A.K. Sikri, ceunsel 2lengwith Sh, J.K. Pepli, I:l
fer the respsnients, '

It is smen thet the reliaf seught is augeainst ToCuTele
where the applicant was en deputatisn, It has becan bresught sut
. » ) .
that in M,T.N.L. thare is ns systsm fer paying svertime allowence

te the cadrs ts which the applicant belengs. OSince tha relief

seught is @grinst T.C.I.L, which is public sectsr preject and

which has net been Netified under Sactien 14(2) ef the Administretive

Tribunals Act, the cass cannet be entertained by the Tribunal,
The spplicant will have te sesk remady bsfare the apprepriate

feruge The applicatien is dispesed ef accerdingly,

( BiC. MATHUR ) ~
VICE CHAIRMAN




